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1o Whathsr Reporters pf lacal papars may ’

bs allawed to gss tha Judgement?

2. To ba rafarred to the ﬁsﬁmrtar ar nét?
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(BE 2L IVERED BY HON ' BLE SHRI D eKo AGGARWAL, MEMBZ

Tha dispute En this case is about the rescorded date of birth

‘samz is 29.09,1934. _Tha, raspendmnts allsge that it was rsgordad

as 29.09.1931.1 Tha dmcum@nts on record can't rmsmlua Lha cuntrovawy

ray. The reauan:s that Sfma af tha documants support tha appllcant 5

case while the other documsnts ars in Pavour af ths department. The
antraversy came to llght 1n pursuaﬂca cf Lhe laLter af ths departmant

dte 109, 1939 (Ans R=1 to tha rupl/) to A. p 0. New Jelhi which reads

as undari=-

g‘.'a o2 o:-a .

Vs g
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"Subjsct: ngarding rotiremant ef As. Hari Singh $/s Bheti

.‘52...

Se Balas , 4
Refsrsnce: your offPice lsttar Nﬁe 73§E/j11DS/P3 dt. 21.8.89,
- In referance your effice L. Ne. mantionsd zbovs the
date of Birth of Sh. Hari Singh S/o sﬁ. Bhati S,
Wala now S. Jdr., at Nau Dalhi undar 49, i
28,09.1931 as pef affice racerd availabls, Thia'r
Por your information pleasa,"”
It is alss net knewjin uhat‘cantaxt ths'abava‘lattar was

. , thar
Wwritten and whather ths auther sf the lettsnkis Chisf Health

Ingpactor was competent to declars the data of hirth of the

applicant bmhing his bagk. TherwfPors at tha hsaring of the casé tha

lsarnmed coun :
| sel Far the dspartment was callad Ypon to preduce the
service ragord or the recerd on the bacis of which the :

above lattar (R-1)‘uas prapa:ed. Howavar, Shri O.N. Moorli, Lounsal

Por Railuays has sxpressed his inability'to producs the record.

Cansequently it cannet bs verified as to what date of birth uas

Fipme "

declared by .ths applicant at thoe &em of sntry into ssrvice. Tha

A

allegatdm of ths applicant that his date of birth was 29.9.19343and

recerded as such Pinds support Prom premotion order dt. 7.5.86.

Piled on the date of hearing i.8. 2.12.9%7ag alsc frem the ssniorty

list, annaxure 'C' ta the claim patitien. The dspartmant’s plea

that the datas of birth as raflactsd in ths seniorty list was the

: reéﬁlt of Praud has not baen substantiatad Dy any decument in

:sbuttal;' Ths dapartment has alsa Pailed to satisfy the tribunal

about thevéctual lass of saervice rscerd. Censzquently the infaresnca
v '

is iﬁ@itabla that the departmant has failad to produce ths relavant

- recerd..As such adverss infersnce can he draun by the tribunal i.s.

the épplicanf's date of birth as racerded in sarvice recerds is
29.9.1934 aslallmgsd by him. .

In €ha rssult tha claim pstitiﬂn_is‘alimued. It is
hareby-dsclared that the applicant uill.f%ﬁf:s éﬁcqrding to his
Jate of birth g5 29.9.1934 and antitled ta donssyisntial benofite,

: C{ﬂd‘l'l'3'
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